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INTRODUCTION 

I, the Chairman of the Committee on Papers laid on the Table of the 
House, having been authorised by the Committee to present the Report on 
their behalf, present this their Second Report. 

2. On eumination of certain papers laid dUTing the Seventeenth and 
Eighteenth Sessions (Flfth Lok Sabha) and the Second Session (Sixth Lok 
.Sabha), the Committee have come to certain conclusions in regard to delay 
in laying Audit Reports/ Annual/Half-yearly Reports of the Coir Board. 
The Committee also considered the clarifications sought in respect of (i) 
Laying of Annual Reports/ Audited Statements of Accounts of Statutory / 
Autonomous Organisations; and (ii) Laying of 'Review' along with. the 
.Annual Reports/Audited Statements of Accounts in respect of Autonomous 
Bodies and have made certain recommendations in this regard. 

3. The Committee considered and adopted this report at their sitting 
held on the 20th December, 1977. 

4. A statement giving the summary of the recommendations/observa-
,nons of the Committee is also appended to the R~ort (Appendix III). 

NEW DELHI; 
December 20, 1977 . 
.Agruhaya1Ul 29, 1899 (Saka). 

(v) 

KANWAR LAL GUPTA, 
Chairman. 

Committee on Papers 
laid on the Table. 



CHAPTER I 

LAYING OF ANNUAL REPORTS/AUDITED STATEMENTS OF 
ACCOUNTS OF STA11JTORY / AUTONOMOUS ORGANISATIONS 

The Ministry of Education, Social Welfare and Culture (Department of 
Education) in their O.M. dated the 19th April, 1977, had sought clarifications 
on the points reproduced below:-

·'The Book Promotion Division in this Ministry is having under its 
administrative control only ODe autonomous organisation viz. 
the National Book Trust. India, New Delhi, which is fully 
flOanced by grants-in--aid from the Government of India through 
this Ministry. The Rules of the Trust do not provide for laying 
of its Annual Reports on the Table of Parliament. It will, how-
ever, be observed ...... that the Department of Parliamen-
tary Affairs had, ........ advised that Annual andlor Audited 
Reports of the autonomous organisations which have been laying 
in the past, may continue to be Jaid as hitherto. 

This Ministry has all along been furnishing to the Lok Sabha/Rajya 
Sabha Secretariat the requisite number of copies of the Annual 
Reports (both in !English and Hindi) of the Trust to be laid on 
the Table of the respective Houses of Parliament ......... . 
These Annual Reports, however, contain an unaudited state-
ment of accounts as the Rules of the Trust do not provide for 
inclusion of an audited statement of accounts in its Annual 
Reports. 

In the context of a new Lok Sabba having now come into being, Lok 
Sabha Secretariat are requested kindly to indicate whether this 
Ministry most continue to lay the Annual Reports of the Trust 
on the Tables of the two Houses of Parliament. If so, whether 
the Annual Reports with an un...audited statement of accounts 
will serve the purpose." 

1.2. Similarly, the Petrofils Co-opcrative Ud., Baroda, (uoder the admi-
nistrative control of the Ministry of fetroleum) a joint venture of the 
Government of India and Cooperatives, set up in September, 1974, had in 
their letter dated the 16th J one, 1977, inter alUJ stated: 

"Petrofils was set up by the Govemmellt c:I India in September, 
1974. It was registered on 10-9-1974 as a Multi Unit Co-
operative Society, under the prOYislons of the Delhi Coopera-
tive Societies Act, 1972 read with the Multi-Unit Cooperative 
Societies A.ct, 1942. Our Society is a joint venture of the 
Government of India and CooperatiYea. The provisions rdat-
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ing to sbarebolding by the Government of India and the Co-
nperatives, as per bye law 6 of the Bye-laws of the Society are 
a'! under: 

(i) At the initial stage, at least 60 per cent of the paid-up share 
capital shall be held by the Government of India and other 
Government sponsored organisations, the remaining paid-up 
capital being beld by the co-operatives. . 

(ii) Subsequently, the Government of India shall hold at least 
51 per cent of the paid-up share capital of the Society tiII 
such time as it is agreed upon between the Society and that 
Government that the latter may off-load its shares on terms 
mutually agreed to between the Government of India and 
the Society. The Society may likewise retire the shares held 
hy the National Co-operative Development Corporation. 

The present Authorised and Issued Capital of the Soch!ty is Rs. 15 
crores and Rs. 10 crores respectively. So far the Government 
of India bas subscribed Rs. 5.2 crores. We have made al1ot-
ment of equity shares worth Rs. 55.9 lalchs to cooperatives 
including National Cooperative Development Corporation. 
There are pending proposals for allotment of shares worth about 
Rs. 35.03 lakhs. 

Ours being a Multi-Unit Cooperative Society and not covered by the 
provisions of the Companies Act, 1956, we request you to kindly 
advise us, whether we are required to submit Annual Reports 
and Audited AccoUnts for laying on the Table of the House ... ." 

1.3. The Public Accounts Committee, in para 18 of their 18th Report 
(1958-59) had made the following recommendation: 

"]n the Committee's opinion, Parliament is not fully informed of the 
worlcing of these autonomous Boards. Since large sums of 
money are voted by Parliament for payment to these Boards as 
grants-in-aid it is only proper that Parliament and the Public 
Accounts Committee should be apprised of their activities. The 
Committee desire that the Annual Reports on the working of the 
autonomous Boards viz. Silk Board, etc. should be placed before 
Parliament. They also recommend that the C.&A.G. who is 
responsible for their audit· should in addition to the normal 
expenditure audit, undertake an achievement audit of these 
organisations indicating inln alUl their original targets and 
achievements. " 



1.4. It tas come to the notice of the Committee that on the 8th July, 
1976 the Ministrj of Education, Social Welfare and Culture (Parliament 
Unit) had issued the following instructions for compliance by the variolls 
sections of the Ministry with regard to the laying of Annual Reports and 
Audit Reports of the autonomous organisations: 

'"Keeping in view the ruling given by the Ministry of Finance and 
advice tendered by the Department of Parliamentary Affairs. 
the following instructions are issued for information and com-
pliance: 

(i) Annual and/or Audit Reports of the autonomous organisa-
t;ons which have been lajing in the past, may continue to 
be laid as hitherto; 

(ii) Annual Reports of the autonomous organisations whose bye-
laws. rules etc. do not provide for the laying of the Reporti 
and whose reports have not been laid in the past, need not 
be presented to Parliament ...... " 

1.5. The Committee ~ote that the Annual Reports of the National Book 
Trust containiDg unaudited statement of accomata are laid before Parliament 
as the Rules of the Trust do not provide for inclusion of aD audited state-
.eat of acconnts in its Annual Reports. 

1.6. The Committee .. e happy to note that Reports of the Trust are 
laid by the Ministry of Education, Socia1 Welfare and Culture who arc ad-
ministratively concerned with it even though the Rnles of the Trust do not 
provide (ur layiDg of its Annual Reports before Parliament. 

1.7. The Committee are coacened to DOte that the Ministry of Educa-
tioD, SociIII Welfare aod Culture hlId advised its various SeCtioDll, OR the 
haIis of the advice given by the Ministry of FlII8Dce BDd tbe Department 
0( I'arJiluneDtary Allain. that Annual Reports of the autonomons organisa-
tioIIs w .... bye"""" raIea do DOt provide for· ~ laying of tile Reports 
and whose Reports bave IIOt beeD laid ia the .. Deed not be presented to 
ParI.buaeat. 

1.8. 11te Committee aeed IaardIy Areas that the main purpose of layiBg 
before Parliame.t of Reports IIIId "ted 8CCODIIts of file sndoaomoas 
orpaisations recem.a fiII8IICiaI assistaace out of IDOIIe}'Il voted by Parlia-
meat is to keep Parliameat apprised about die wortiDg of tllose organisa-
tioas and their actmties. 11Iis parpoee is defeated If die AII1UUII Reports 
are laid before P8rIimaeat widIout tile 8Ddked stMealeats of acCODllts. 

1.9. The Com iUee r.GIer Dote that.A......a Repora ad audited state-
__ of accouats 01 tile Petrolis Co-opeillti.e lhafted, Baroda-a Joillt 
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l'tlIIItaft of lite Go"...... of I.odia ... Co-operatiye8o--«t ., ill Septem-
ber, 1974 lire aut beia& .... Were ...,....... ef hltiameat as tile 
Society, beblg • MIIlti-Uait Cooopalldte Society, is .. coftl'ed by the 
provilioll& of the CoaapenieB Act. 1956, _ ....... by tile M.iMtry of Petro-
Jeam. 

1.10. Tbe Coanittee feel tbat dine ..ay be eertaia ..aoaomOUS orga-
DisatioD5, Uke tile Petrolia Co-opeallitive limited, wlticb .-e beiag finaaced 
by the Goverameat of ..... aDd whole A....a Reports aad audited 
accounts are DOt beiag laid before Parianleat because tile .... visions of the 
relevaat Acts UDder wbicb tbey .-e iacorporated 01' coastituted or the rules 
made thereunder do not pro .. de lor IayiDg 01 the Reports aad audited 
accouts of diose ............. before ParIiameat. 

t.ll. The Public AcCOllllU CO.llniHee in paragrapIt 18 of their 18th 
Report (1958-59) had deIirecI ..... autoaomous organisations, where the 
mODey from the Consolidated Fud 01. Iadia is invested/advanced, after 
being l'otfd by PatiaJaeat, sbo:aId lay their ADDaal Reports/Audit Repot"tli 
before Parliameat. 1bis recomaaeadatioo was iDleaded to COVer maialy the 
autonnmOWI bodies the ruIea of which ao DOt prol'ide for laying of Reports 
before Puliame" 

I.U. Tbe Co.mmittee, therefore, recollUDelld .... t all Statutory/ Autono-
mous Ol'pllillltioas, PabIic t.JadeItaIdDp, Corporatioas, Jow l'eatuml. 
Societiel etc., wlaicll are 6 ......... out of funds draw. from the Consolidated 
Faad of ladia, lifter .... voted by tile Padiameat, in tile form of shares. 
subsidies, p1IIIts-ia-aid etc., either whoDy or partly should lay their 
Auua) Reports/Audit Reports (botb FA&IiIh aad IT... nnions) before 
bo.th Houses 01. Parliameat Irre8pedlve of the fad whetlaer tile Statutes. 
R*s or Re ..... 01 IIUCIt ...... 1 & ...,ville 6enfor or IIOt and 
wlledler GIe, Moe ' .............. tile o-p_es Ad, 1956 or RIOt. 

I.J3. The ComIiIittee Ir'DIt ..... Reports nd audited M:COllUts of tile 
Natioaal Book Trust 8IlCI other IAdt orpaIsaCioIIs wbich !We finllnl~ by 
the Goverilment of India, woaId 111 future he laid before t.oth Houses of 
Parliameat, every year, within the stipulated period of 9 months after the 
close of their 8CCOIIDtiag yeat',.,8!i earlier recommended by the Committee in 
para 3.S of their First Report (Fifth Loll. Sabha). 

1.14. 1be Committee furCher rec:ommead that Goveramellt might eOD-

sider tbe le8Sibility 0( --l1li:. wIIere necessary. the reIev:mt Statu'es/ 
Rules/R~ODS of RdI ~ to __ eit ebI~tory 011 tbe part 
of the administJ'athoe M"mistry concemed to lay the AImoal Repor+s / Audit 
Reports of such OIkanisatioas 1UICIer their ..tIiIIiDistJa.ite coatrol before IJar-
liament witbin nine iIICMItN of file dMe f!A M:C'8ua6njt yMr so that Parlia-
ment is apprised of their actmties. . 



CIIAPI'ER U 

DELAY IN LA.YING AUDIT REPORTS/ANNUAL/HALF YEARLY 
REPORTS OF TIffi COIR BOARD 

The Audit Reports on the accounts of the Coo Board for the years 
1973-74, 1974-75 and 1975-76 were laid on the Table of Lot Sabha on the 
11th August and 3rd November, 1976 and 15th June, 1977, respectively, 
under Section 17(4) of the Coir Industry Act, 1953. 

2.2. No statement explaining the reasons for delay in laying the Audit 
Reports (or 1973-74 and 1975-76 wai1aid on the Table. However, in the 
case of 1974-75 Report the Ministry had in their delay statement stated 
that the delay was mainly due to the time taken in reconciliation and finali-
58tion of accounts of the Coir Board by the Audit 0fIice and translation of 
the accounts inao Hindi. 

2.3. Section 17(4) of the Coir Industry Act, 1953 provides: 

"17(4). The aa:ounts of the Board as certified by the Comptroller 
and Auditor-General of India or any other person appointed by 
him in this behalf together with the audit report thereOll shall 
be forwarded annually to the Central Government and the 
Government shall cause the same to be laid before both Houses 
of Parliament." • 

2.4. Sub-rule (1) and (2) of rule 18 of the Coir Industry Rules, 1954, 
reprding submission of audited accounts of the Board to the Central Gov-
ernment read as under : 

"18. ACC8IIIID 01., --.. (1) The Board shaD maintain account!! 
of all receipts and expenditure relating to each year. 

(2) The audited accounts of receipts and expenditure together with 
the auditor's report thereon shall be submitted to the Central 
Government as soon as may be after such accounts are audited 
and in any case, not laIer than three months from the c/oBe at 
the year in which they are audited." 

2.S. The Annual Reports of the Coir Board for the years 1973-74 and 
1974-7S were laid on the Table of Lot Sabha 011 the 25th July, 1975 and 
25 May, 1976, IICSpCCtively. 

s 
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2.6. The Half-Yearly Report of the Coir Board for the period from 
1-4-1975 to 30-9-1975 was laid on the Table of the House on the 30th 
October, 1976. 

2.7. Section 19 of the Coir Industry Act, 1953 and rule T7 of the Coir 
Industry Rules, 1954 which provide for the submission of the Annual/Hal{-
Yearly Report of the Coir Board read as under: 

"Sectioa 19. Report ... retaraI.-(1) The Board shall submit to 
the Central Government and such other authority as may be 
prescribed, a half-yearly report and an Annual Report on its 
activities and the working of this Act for the preceding six 
months and the preceding year respectively; and a copy of 
every such report shall, as soon as may be after it is received 
by the Central Government, be laid before bolh Houses of 
Parliament. 

Rale 1.7. Report IIIICI retans.-The Board shall submit to the Cen-
tral Government a half-yearly report and an annual report on 
ito; activities and the working of the Act, within three months 
from the expiry of the period to which the report relates." 

2.8. When asked about the reasons for delay and non-laying of delay 
'Statement and also the reasons (or not laying the Audit Report for 1973-74 
along with the Annual Report for the same year, the Ministry of Industry 
inter alia stated: 

"(i) Th5 Annual Report is prepared by the· Coir Board and the 
certified accounts are prepared by the Accountant General. 
Though the audit ~d examination of accounts take place soon 
after the close of financial year, the report is finalised by the 
Accountant General after correspondence with the Board and 
tbereafter with the Ministry. Therefore, this at time results in 
some time lag in the preparation and finalisation of the accounts 
of the Board by the Accountant General. However. as soon as 
the Annual Report is received in the Ministry. it is laid on the 
Table of the House immediately in advance of the certified 
accounts and audit "'report. 

(Ii) The Accountant General, Kerala, sent the Audit Report on the 
accounts of the Coir Board for the year 1973-74 along with 
certified copy of Annual Accounts to the Ministry with his 
letter No. OAI/AB/1-9A/74-75/149 dated the 1601 Jamwy 
1976. Since the Audit Report together with certified accounts 
were received ooly io English, the necessary translation into 
Hindi took some time on completion of which the Audit Report 
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together with the certified accounts of the Board for the year 
1973-74 were forwarded to the Lok Sabha Secretariat for laying. 
on the Table of the House. 

(iii) Although copies of the Report were sent for laying on the 
Table of the Lok Sabha as soon as the Hindi version was re-
ceived in the Ministry, it is very much regretted that the required 
'delay statement' could not be forwarded to the Lok Sabha Sec-
retariat along with the Audit Report for the year 1973-74. In 
future, if there is any delay, the required 'delay statement' will 
invariably be forwarded along with the Report.·' 

2.9. In reply to a specific query whether there was any due date fixcd 
for sending the accounts to Audit and the actual date when the accounts. 
were sent to audit, the - Ministry of- Industry (Department of Industrial 
Development) in their letter dated the 7th January, 1977 stated that the 
annual accounts of the Coir Board are audited by the Accountant General 
after the close of the financial year and no specific statutory date is fixed 
for sending the annual accounts to audit. However, the accounts of the Board 
for the year 1973-74 were audited during the period from 27-7-1974 to 
23-8-19;4. 

2.10. 1lte Committee are coacemed to IlOite that tile Audit Report OD tile 
accoilDts of the Coir Board for 1973-74 was laid on-tbe Tllble 01. Lok Sabha 
as late as 11-1-1976 i.e. alter more dIaD 18 mOD" of tbe close of tbe 
fillaDCiaJ Jear, without giriag- -.y reaIIOIIS for delay in layilll the Audit 
Report. Further the Audit ReporCs for 1974-75 aDd 1975-76 were laid 0,11 

3-11-1976 aDd 15-6-1977, apin lifter 19 months aad 141 months, respec-
tively, after the dose of the fiDucial year to wbidt they pertained. 

1.11. The Committee also aote that tile Annual Repons of the Coir 
Board for the years 1973-74 and 1974-75 were laid be(OII'e 1_" Sabha om 
25-7-1975 ud 25-5-1976, aeepectiYely, after about 16 months aDd 14 
iIlOatlis of the dose 01 the finaaciaI year to which they peftaiaed. The Ha.-
yearly Repol'f for the period from 1-4-1975 to 30-9-1975 was laid on the 
Table of Lok Sabba OD 30-16-1976. 

1.U. The Committtee are perimbed to DOte that the Ministry of Indu!ttry 
who are administratively respoaRble for the affairs of the Coir Board did 
DOt take aay corrective measures to avoid these iDordinate delays even w.ea 
it is provided in Rule 27 f1l the Coir Industry Rules, 1954 that the Board 
sb:dI submit to the Ceatral Govenunent a half-yearly report and an Annual 
Report on its activities aDd the working of the Act, within three months 
from tIIr. expiry of the period to wbid. the report relates. Farther Sectioa 
19 01 the Coir ladustry Act, 1953 lays down that • copy of every sDch 
report (baIf·yearly aad lIIliIuaI) shaD, as soon as may be after it is receivecf 
Ity the Ceaatral Govel'lllDOt, be laid before both Rouses 01 Parliament. 
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2.13. From tile ezpI-..... gift. by the MJaIstry of IJldmItry about tile 
delay i. layillg die Audit Report for 1973-74 the Co.mmittee find that die 
lICCOunU of the Board were audited durmg the period from 27-7-74 te 
28-8-1974 aad the Audit Report aloag with certified CDpy of the 3IIIIIUII 
accounts were seat by the Attouatant Genenl, Kenia to the PtIiDisay oa 
16-1-1976, i.e. after 161 months of auditing of the accounts. Then:.Uter 
tbe Ministry took 7 moafhs more aad laid the Audit Report before Lok 
Sabha on 11-8-1976. Regarding the re&soI6 for delay in laying the Audit 
Report the Ministry have expla.iaed in a routine way that the Audit Report 
und certified accounts were received oaIy in Eaglish and their tnmslatiOll 
into Hindi took time. The Committee are not convinced with the reasoas 
advanced by the Ministry .... feel that if the Ministry had been more vigi-
Ian. in the matter, tile Audit Report (both Eag('Bb and Hindi Ven.iOlB) 
,·ould have beeD laid before Lot Sabba earlier titan 11-8-1976 as two 
Sessions of the House were held from 5-1-1976 to. 6-2-1976 and 8-3-1976 
to 7-5-1976, lifter the Audit Report was received by the Minisb'J. 

2.14. After eumiDiRc the whole matter the Co.DUDittee Dve come to 
the conciusioD that tile period prescribed .... Rule 18(2) of the Coir 
Industry Rales, 1954 repnIiDg submillsion of audited accounts and Audit 
Report thereon to Central Government--as soon as may be after such 
account!> are audited and ia any case, DOt later thaD three months from the 
dose of the year ill whidI tbey are aatItecJ-is ambiguous and CBJI be coa-
.trued to me.. that if lor oy I'eII8OIl the accomrts are audited after a 
lapse of OM or two years. it would be a tndIldeat compliance of the pro"-
siOlI5 if they are laid on the Tallie withiaI three IIIOnlm of the close of the 
vrar in whlcb audit is completed. Farther Section 17(4) of the Coir Indm-
iry Ad, 19!3 also does not prescribe By time limit 1M laying the Audit 
Report before both HOUIIIe8 of Parlanleat. 

2.15. 1'0 obviate ..., ia Iayiag the Aadit Report before Parliament the 
Committee are of the view dial SOme delaite 8clIeduIe laying d09t'D time-
limit for vlllioas sfIIges iDvolved ia P1e,.-ation., ...... issioa, finalisation ... 
layilll 0( the IItICIited aCICOuuts shoaId lJe &xed. Witla a view to avoid dela,.. 
in layiag of Audit RepodB OD tile 8CConats of tile Coir Board ia fohn 
the Committee, reiterate the recoaiDieadation made in their First Report 
(Fifth Lok Sabha) ud I'eCOIIUIleIMI that after the close of the accounti~ 
year the Coir Board should complete its 8CCOUIIls within a period of 3 months 
and make them available for aUditiag. Auditing of the accounts aDd fur-
aishiag replica to audit objections, H any, and also translation and print-
inC of Audit Report should be completed withla the next six mouths so that 
the audited accouuts IU'Id Audit Report thereoa are laid before Parliameat 
within nine mODIIIs after the close of tile kCOUDting year. If for any rea80Il "C Audit Report caaDOt lie laid withiD tile stipulated period of niae ........ 
lie Ministry of Industry (beiBg tile ...... isinltive Ministry) sIIaaIcI lay 
withia 30 days of tile Npiry of tile prescribed period or as SOOIl as tile 
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House meets, wlaicbever is 11Iter, • statemeat t'xplllioiag the reasoa why 
tile Audit Report coald aot be lUI within tile sti ...... ted period. 

2.16. As npnIs haIf-yearly/AluRlal Reports of the Coir Bowd, tile 
Committee ~ of tile view tIIat W-yearly/AIDnuai Reports QIl the activi-
ties of the ......... die woddac of the Ad sboald be submitted by tile 
Coir Board to tile MiIIistry wifIIiD tbree IDOIdhs from the expiry of the 
period to ,.·ltich tile report relates as provided in Role 27 of the Coir 
Illdustry Rales, 1954 and the M'mis1ry in tum should lay that report before 
Parliameat _ IlOOII 88 possible after it is SIIbaliated to diem by tile Board but 
ia 110 case later ...... CIIree IDOIdIII alter its receipt .. the Ministrv. If. 
for 1liiy reason the MIl-yearly or A..uI Report C8IUICIit be laid "ifhin the 
time so prescribed, a statement explaiaing the re8SOas wlty tile report coald 
lIot be laid witlUa the stipulated time may be laid within tbat period, if the 
House is in Sasioa or if CIte House is I DOt in Session thea, within one week 
of the commeucentellt of tlte foDowiag Session. 

2.17. The Committee further recommead that in order to a\'oid delay 
iB layiDg the reports in future file MiaistrYOf Industry should keep in con-
stant touch wi,. tile Board to ensure timely submis .. ion of the half-yearly / 
Aaoual Repom af tile Board so tIIat tIIese do not faU iBto arrears. 

2.18. As regards delay i ..... tiIIe, -the Committee sanest that the 
Ministry may take lip the matter witII the Fi_ace Miaistry I Audit authori-
ties to devise suitable methods to ensure lIIICIiting-of accounts within time. 

2.19. To remove any ambiguity about time sdledules fer ......... and. 
layillg of the Reports and audited accoants before Parliament, the Committee 
recOlDlDend .... t tile Ministry llliglat COIISider the feasibDity of amending 
the ftlevaat proridons of the Act/RaIes to bring them in accord with the 
recomme~ of the CoauniUee. 

2.20. Tbe Committee need hardly stress that English and Hindi vc.'ftions 
of haIf-yeady I AauaI Reports and Audit Reports oJ. the Coir Board should 
he laid simultaeously. .. case both the versions Callnot be laid simulta-
BeDusly, in aceordaDce with the recollllllelldlltio of the l::01lUDittee made III' 
para 1.11 of tbeir Second Report (F"dtIt 14 Sabba) the venio. which II 
ready sItoIIId lie a.id tint. Tbe oller venioB ........ be laid 88 soon (IS it 
is 1'eIIdy. TItis ,....... ..... DOt be't8bn to .... y ...., die otber ven_ 
C8D be laid as .. wIteD it is .... telliellt to, the MiRItry bot it mast be 
IIIid witIIift two .oaths of tile IIIJI-I 'of tile 8nt venioa ... as early as 
poWbie duriDlllle ant Sesai ... wlticltever Is artier. 



CHAPTER m 
LAYING OF 'REVIEW' ALONG WITH THE ANNUAL REPORTSI 

AUDITED STATEMENTS OF ACCOUNTS IN RESPECT OF 
AUTONOMOUS BODIES 

The Committee on Papers laid on the Table bad, while examining tbe 
Annual Reports of Government companies laid on the Table of Lok Sabha 
under the Companies Act, 1956, in para 4.18 of the Second Report (Fifth 
LoIt Sabba), recommended: 

"The Committee note that while laying the Report of a Government 
Company before Parliament the concerned administrative Min-
istry also lays along witb the Report a 'Review' on the working 
of that Company. However, in certain cases no such 'Review' is 
laid on the Table. The Committee are of the view that even 
in cases wbere Government are in agreement with the informa-
tion given in the Report of the Company and they have nothing 
to add, Government should lay on the Table along with the 
Report a Statement saying that they are in agreement with the 
Report and hence no 'Review' is being laid." 

3.2. Again in para 2.52 of its Fourth Rcport (Fifth Lok Sabha) the 
Committee had recommended: 

"The Committee trust that the Ministry would in future lay before 
Parliament the statement giving reasons for delay where ncces-
sary, and .their 'Review' on the working of organisations while 
laying their reports etc. on the Table of both tbe Houses of 
Parliament" 

3.3. The Ministry of Education, Social Welfare and Culture in their 
O.M. dated 17th January, 1977, (Appendix-I) had sought c1arifkation on 
the following points: 

"A question bas been raised as to the points which should broadly 
be included in such a 'Review' and also. whether it is obligatory 
on the part of the administrative Ministry to lay such a 'Review' 
while laying the Annual Report I Audited statement of accounts 
or it is left to the individual Ministries to arrange." 

3.4. The Ministry in their further communication dated the 18th May, 
1977 ( .... ppendix-II) had also made the {onowln!'! suggestions re~arding 
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laying otI 'Review' along with the reports of the autonomous bodies for 
consideration of the Committee:-

"The question of the application of these recommendations to the 
autonomous organisations has been carefully considered. In 
recommendation No . .4.18 (Second Report) wherein the Com-
mittee has mentioned about the 'Review' in respect of Govern-
ment Companies and not of autonomous organisations. Though 
the recommendation No. 2.52 (Fourth Report) mentions about 
the 'organisation', this also relates to the Government compa-
nies. It may be observed that the Fourth Report pertains to 
~e working of the Agr<>-Industries Corporations only, a joint 
venture company of Centre and State. The Corporations aod 
Companies are engaged in commercial pursuits. The working 
of the companies may be r~vieWed in this context. In fact Sec-
tion 619(1) of the Companies Act, 1956 provides for a 'Review' 
where the Central Government is a member of the Government 
company. 

The autonomous organisations of this Ministry are engaged in educa-
tional/research etc. pursuits, and their reports are fairly detailed 
and may not lend themselves to review. In these cases the admi-
nistrative Ministry exercise overall control. The membership of 
the autonomous 'organisations' of this Ministry includes repre-
sentatives of this Ministry, Ministry of Finance and other cun-
cerned Ministries. 

The audit of these organisations is u'Sually conducted by the 
Accountant Generals and their Inspection Reports are sub-
mitted to the Government. Thus the Ministry is aware of the 
functioning of these organisations. The Annual Report of these 
organisations contains factual information and statistics on 
grants, educational programmes and the audited 'Itatement of 
accounts. 

In view of the position explained above the Ministry consider that 
tbe recommendations No. 4.18 (Second Report) and 2.52 
(Founb Report) of the Committee on Papers laid on the Table 
of Parliament may not be applicable to tbe autonomous orga-
nisations of this Ministry." 

The Committee considered the points raised by the Ministry at their 
sitting held on the 6th October, lcrJ7. 

3.5. TIle Committee feel that the Ministry of Educatioa, Social Welfare 
... CaIture u.e BOt followed tile euct Import of the 1'eC0000000ndatiolls 01 
tile CoIIIIIIiUee reprdiag laying of 'Review' oa tile workiDg of tile auto-
DOIIIOIIS bodies made in ,.... 4.18 of their Second Report (Fifda Lok SabiIa) 



12 

aad 2.52 of their Fourth Report Fifth Lok SaWut). The idea bebiDd the 
Committee's recommendations W8!I that tbe administrative Ministry should 
examine tbe Annual Reports of the autonomous orgallisatioos under the ... 
control, before these were laid before Parliament, to ensure that the funds 
given to these organisations as gnmts-i .... aid etc. had been utilised by them 
to achieve the objectives for which they had beeu set up. TIle basic idN w. 
to ell.\lII'e constant watch by the concerned administrative Ministries on tile 
activities of tbe atonomons orpnlsation. ... 

3,6. The Committee are of the view that laying of 'Review' along with 
the Annual Report of the organisation need no.t be confined only to com-
panies incorporated under the Companies Act, 1956. Even in tbe case of 
autonomous bodies, Government should examine the reports lIUbmitted by 
nch bodies aut prepare a 'Review' Kivinx !llllient point'i of achievements, 
total npenditure incurred by the Government on the body, bow far the 
antonomous body bas achieved tbe objects for wbich it was set up and 
what are the salient features of its future Pl'OJ!l'llmme. Where the Report or 
the Audit Repo.rt mentioned any serious irreplarity 0" an~ odIer matter of 
importance which needed corrective action or further enquiry, it was expec-
ted that Government made a mention in fhe Review of the action heinIE 
taken in tbat direction. However. where information on all the aforesaid 
matters M already available ip the report and Government have no.~ 
to add thereto, (".overnment should. 'in-acrnrd&;ace with the recommendation 
made by die Committee in para 4.18 of their ~cond Report (Fifth Lok 
Sabha). lay on the Table alona with repOrt a stllfement sa~ that tlley are 
In agreement wltb the report and hence nr 'Review' is being laid. 

J.7. The Committee feel it necessary to emphasise tbat the requirement 
to lay tbe 'Review' sbould IJIOt be treated as a mere formality by the Gov-
emment and the 'Review' laid sbOnld not be just stereotype. 

l.8. The Committee hope that the administrative Ministries will criti-
cally examine Annual Reports/audited statements of accounts of the auto-
... omous Qrpnisatious under their control and tnvari"y lay BloOR with the 
Report/audited statement of accounts tlleir own assessment before Portia-
naent ill tile form of 'Review'. 

NEW DELHI; 

December 20, 1977. 
AgraiiayQ;a-29-;-i 899 (-sQka). 

KANWAR LAL GUPTA 
Chairman, 

Committee on Papers laid 
on the Table. 



APPENDIX I 

(vide Para 3.3 of the Report) 

No. H. 11021/15/76-PU 

GoVERNMENT OF INDIA 

Imaediate 

MINISTRY OF EDUCATION AND SOCIAL WELFARE 
(ParIiIuDeat UDit) 

New Delhi, the 17th lanutlry, 1977. 

OFFICE MEMORANDUM 

SUBJECT:-Annual Report:4/audited statement oj accounts in resp«ts of 
autonomous bodies laid on the TaMe of the House-lAying of 
Review on the working of the bodies--clarifjcation regarding-

The undersigned is directed to invite a reference to recommendations 
contained in para 4.18 of the Second Report and 2.52 of Fourth Rtport 
of the Committee laid on the Table of the House in regard to the laying 
'Review' on the working of autonomous bodies along with the Annual 
Report/audited statement of accounts on the Table of the House. A question 
has been raised as to the points which should broadly be included in such 
a Review and also whether it is obligatory on the part of the administra-
tive Ministry to lay such a review while laying the Annual Report/audited 
statement of accounts or it is left to the individual Ministries to arrange. 

It is requested that necessary clarification in this regard may kindly be 
conveyed at an -early date. . 

LOK SABHA SECRETARIAT 
(P.M.B. BRA,NCH) 
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Sd./- (S. N. DUT!) 
Deputy Secretary 
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(vide Para 3.4 of the Report) 

No. H. n621/15/76-PU 

GoVERNMENT OF INDlA 

MINISTRY OF EDUCATION AND SOCIAL WELFARE 
(".lar_ Ullit) 

New Delhi, the 18th May, 1977. 

OFFICE MEMORANDUM 

SUB.JECT.-Annual Report/audiled statement oj accounts in respect oj 
autonomous organisations laid on the Table of the House­
Laying of 'Review' on the working of these organisations ex­
emption therefrom-

The undersigned is directed to invite a reference to Lok Sabha Secretariat 
O.M. No. 49(1)/77-PBM, dated 31st January, 1977 On the above Doted 
subject and to send herewith a copy of this Ministry's O.M. dated 7tb May, 
1977, addressed to the Department of Parliamentary Affairs along with a 
reply thereto. It is requested that the views of tbis Ministry on the presenting 
of 'Review' aloog with the Annual Reports of the autonomous organisations 
contained in our letter dated 7-5-77 may please be placed before the 
Committee on Papers laid on the Table. 

To 
'The Lok Sabha Secretariat, 
(P.M.B. Branch) 
New Delhi. 
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Sd./- (S. N. DUTT) 
Deputy Secretary 



No. H. l1021/15/76-PU 

GoVERNMENT OF INDIA 

MINISTRY OF EDUCATION AND SOCIAL WELFARE 

(PuIiIuneat Unit) 

New Delhi, the 7th May, 1977. 

OFFICE MEMORANDUM 

SUB.JECT:-Annual Report/Audited Statement of Accounts In respect 01 
autonomous organisGlions laid on tile Table of the House­
Laying of Review on the working of these organisations-­
Clarification regard;n~ 

The undersigned is directed to refer to the recommendations No. 4.18 
(Second Report) and No. 2.52 (Fourth Report) of the Committee on Papen 
laid on the Table wh:ch inter-alia lays down that while laying the Annual 
Report in respect of organisations on the Table a 'Review' on the working 
of the organisations should also be laid along with it. A doubt has arisen 
whether the recommendations of the Committee are applicable to the au~ 
nomous bodies also. 

2. A reference was made to the Lok Sabha Secretariat with a view to 
ascertaining whether a 'Review' in respect of the autonomous organisations 
should be laid on the Table along with the Report in terms of recommenda-
tions of the Committee made in its Second and Fourth Report referred to 
above. The copies of the correspondence with the Lok Sabha Secretariat 
on the subject are enclosed. It will be seen from Lok Sabha O.M. dated 
31-1-77 that they have not been able to clarify the position. From verbal 
discussions with that Secretariat, it transpired that the 'Review' was not 
contemplated in respect of autonomous organisations. 

3. The question of the application of these recommendations to the, 
autonomous organisations has been carefully considered. IU recommendation 
No. 4.18 (Second Report) wherein the Committee bas mentioned about the 
'Review' in respect of Government companies and not of autonomous orga-
nisations. Though the recommendation No. 2.52 (Fourth Report) meations 
about the 'organisations'. this also relates to the Govem.nent companies. It 
may be observed that the Fourth Report pertains to the working of the 
Agro-Industries Corporations only, a joint venture company of Centre and 

15 
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State. The Corporations and Companies are engaged in commercial pursuits. 
The working of the companies may be reviewed in this context. In lact Section 
619(1) of the Companies Act, 1956 provides for a review where the Central 
Government is a member of the Government company. 

The autonomous organisations of this Ministry are engaged in educa-
tional/research etc. pursuits, and their reports are fairly detailed and may 
not lend themselves to review. In these cases the administrative Ministrj 
exercise overall control. The membership of the autonomous 'organisations' 
of this Ministry includes representatives of this Ministry, Ministry of Fin-
ance and other concerned Ministries. 

4. The audit of these organisations is usually conducted by the 
A,ccountant Generals and their Inspection Reports are submitted to the 
uovernment. Thus the Ministry is aware of the functioning of these organi-
sations. The Annual Report of these organisations contains factual infor-
manon and statistics on grants, educational programmes and the audited 
statement of accounts. 

5. In view of the position explairied above the Ministry consider that 
the recommendations No. 4.18 (Secono Report) and 2.52 (Fourth Report) 
of the Committee on Papers laid on tbe Table of Parliament may not be 
applicable to the aU'tODomous organisations of this Ministry. 

6. The Department of Parliamentary Affairs are requested kindly to 
confirm the position as stated above as these organisations administered by 
this Ministry are not engaged in the commercial pursuits but only dealing 
with the advancement of education/Research. 

Enc1: as above. 

To 

Sd/- (S. N. DUIT) 
Deputy S~etary 

The Department or Parliamentary Affairs, New1)elhi. 



APPENDIX-DI 

SUf1I1I'IIJry of recommendations/observations contained in the report 

S. 
No. 

Reference 
to Para No. 
of the 
Repon 

Summary of Recommendations/ 
Observations 

-------------------------------
I 3 ----------------------------------

1. 

2. 

3. 

4. 

I.S The Committee note that the Annual Reports of 
the National Book Trust containing unaudited state-
ment of accounts are laid before Parliament as the 
Rules of the Trust do not provide for inclusion of an 
audited statement of accounts in its Annual Reports. 

1.6 The Committee are bappy to note that Reports of 
the Trust are laid by the Ministry of Education. 
Social Welfare and Culture who are admini!ltratively 
concerned with it even though the Rules of the Trust 
dp not provide for laying of its Annual Report .. 
before Parliament. 

1.7 The Committee are concerned to note that the 
Ministry of Education, Social Welfare and Culture had 
advised its various Sections, on the basis of the advice 
given by the Ministry of Finance and the Department 
of Parliamentarv Affairs, that Annual Reports of the 
autonomous organisations whose bye-laws. rules do 
not provide for the layin~ of the Reports and whose 
Reports havcYnot been laid in the past. need not be 
presented to Parliament_ 

J.8 The Committee need hardly stress that the main 
purpose of layillS! before Parliament of Reports and 
audited accounts of the autonomous organisations re-
ceivinlZ financial assistance out of moneys voted by 
Parliament is to keep Parliament apprised about the 
working of thoSe organisations and their activities. 
This purpose is defeated if the Annual Reports are 

--laid before Parliament without .the audited statements 
of accounts . 

. ---- -------
17 
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----._-_ .. _----_._--
I 3 -_ .. _.-- -----

S. 1.9 The Committee further note that Annual Reports 
and audited statement of accounts of the Petrofils Or 
operative Limited, Baroda-a joint venture of the 
Government of India and Co-operatives--set up in 
September, 1974 are not being laid before both 
Houses of Parliament as the Society, being a Multi-
Unit Co-operative Society, fs not covered by the pro-
visions of the Companies Act, 1956, as stated by the 
Ministry of Petroleum. 

6. 1.10 The Committee feci that there may be certain 
autonomous organisations, like the Petrofils Co-opera-
tive Limited, which are being financed by the Govern-
ment of India and whose Annual Reports and audited 
accounts are not being laid before Parliament because 
the provisions of the relevant Acts under which they 
are incorporated or constituted Or the rules made 
thereunder do not provide for laying of the Reports 
and audited accounts of those organisations before 
Parliament. 

7. 1.11 The Public Accounts Cominittee in paragraph 18 
fA their 18th Report (1958-59) liad desired that all 
autonomous orpnisations, where the money from 
the Consolidated Fund of India is invested/advanced. 
after being voted by Parliament. should lay their 
Annual Reports/Audit Reports before Parliament. 
This recommendation was intended to cover mainly 
the autonomous bod;~< th~ rule~ of whicb do not 
provide for laying of Reports before Parliament. 

8. 1.12 The Committee, therefore, recommend that all 
Statutory/Autonomous Organisations, Public Under-
takings, Corporations, Joint ventures, Societies etc., 
which are financed out of funds drawn from the Con-
solidated Fund of India, after being voted by the 
Parliament, in the form of shares. subsidies, grants-
in-aid etc., either wholly or partly should lay their 
Annual Reports/Audit Reporls (both English and 
Hindi versions) before both Houses of Parliament 
irrespective of the fact whether the Statutes. Rules or 

Regulations of such organisations provide therefor or 
not and whether they are registered under the Com-
panies Act, 1956 or not. 

---_._----
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1.13 The Committee trust that Reports and audited 
accouats of the NatioJlalBook Trust and otber such 
organisations 'wbicb are finmCed by the Government 
of IDdia, would in future bilaid before both Houses 
of Parliament, every year, within the stipulated period 
of 9 months after the close of their accounting year 
as earlier recommended by the Committee in para 3.5 
of their First Report (Fifth Lok Sabba). 

1.14 The Committee further recommend that Govern-
IDCJlt might cODSider the fcuibility of amending, 
where Jlecessary, the relevant Statutes/Rules/Regula-
tiOllS of such organisatiOllS, to make it obligatory on 
the part of the administrative Ministry concerned to 
lay the Annual Reports/Audit Reports of such orga-
DisatiODS under their administrative control before 
Parliament within nine months of the close of account-
ing year so tbat Parliament is apprised of their 
activities. 

2.10 Tbe Committee are concerned to note that the 
Audit Report on tbc accounts of tbe Coir Board for 
1973-74 was laid on the Table of Lok Sabha as latc 
81 11-1-1976 i.e. aftcr more tban 28 mOJlthl of die 
close of the financial yeai. without giving any reUOllS 
for delay in laying the Audit Report. Further the 
Audit Reports for 1974-75 and 1975-76 were laid 
on 3-11-1976 and 15-6-1971, again after 19 months 
and 141 UlODlbs, resPectively. after tbe close of the 
financial year to which tbey pertained. 

:£.11 The Committee also note that the Annual R~orts 
of the Coir Board for the years 1973-74 and 1974-75 
were laid before Lok Sabha on 25-7-1975 and 
25-5-1976, respectively, after about 16 months ad 
14 IIlBJltM of the close of t~ ~ancia1 year to which 
they pertained. The Half-yearly Report for tile period 
from 1-4-1975 to 30-.9-1975 was laid on the Table 0" 
Lot SHha on 38-19-76. 

l.ll The Committee are peJ;turbed to note that the 
Miaistry of Iladultry" Ylho arc administratively respOll-
sible for the affairs of11ieCOir Board did not talce any 
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cor.rective measures to avoid these inordinate ~JS 
even when it is provi~d in Rule 27 Of the Coir Iodas-
try Rules, 1954 that the Board sha1l submit to tile 
Central Government a half-yearl:,' report aDd_ 
Annual Report on its activities and the working ef 
the Act, within three: months from the expiry d. the 
period to which the report relates. Further Section 19 
of tbe Coir Industry Act, 1953 lays down tbat a oopy 
of every such report (half -;'early and annual) shaD, 
as IOOIl as may be after it is received bJ the CeaInI 
Govel'lUllCllt, be laid before both HOUICiI of Parlia-
ment. 

2.13 From the explanation given by the Minimy of 
Industry about the delay in laying the Audit Report 
for 1973-74 the Committee find that the accouats of 
the Board were audited during the period from 
27-7-74 to 28-8-1974 and the Audit Report aloBg 
with certified copy 'of the annual accounts were seat 
by tbe Accountant General, Kerala to the Ministry OIl 
16-1-1976. i.e. after 161 months d. "auditing d. the 
accounts, Thereafter the Ministry took 7 months 
more and laid the Audit Report before Lot Sabba em. 
11-8-1976. Regarding the reasons for delay in laying 
the Au~1it Report the Ministry have explained in a 
routine \ny that the Audit Repon and certified 81:-
counts were received only in English and dIeir 
translation into Hindi took time. The Committee are 
not convinced with the reasons advanced by the 
M"mistry aDd feel that if the Ministry had been ~ 
vigilant in the malter, the Audit Report (both Eng-
lish and Hindi versions) could have been laid ~ 
Lot Sabba earlier than 11-'8-1976 as two Sessiona ~ 
the HoUle were held from'S-1-1976 to 6-2-1976 aDd 
8-3-1976 to 7-5-1976, after the Audit Report was 
received. by the Miiiistrf,' 

2.14 After examining the whole matter tile Committee 
have come to ·tbe,·CODClusioD that the period pre&-
cn'bed under Rule 18(2) of the Coir Industry Rales. 
1954 teprdinl! tubmillsiaD of audited accoDts ..... 
Audit Repa,t ~n to 'Ceiitral ~ 

. I _ .• 
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lOOn as may be after such accounts are audited IJld 
ill any cast, bot later' tiiari 'tlii'ee mootbs (rom tile 
close of the year in which they are auditcd-is ambi-
guous and can bo construed to mean that if for any 
reason '. the accounts' are audited after a lapse of ODe 
or two years, it would be' a sufficient compliance of 
the provisIOns if they ate' laid on the Table within 
three months of the close of the year in whicb audit 
is completed. Further Section 17(4) of tbe Coir 1Il-
dustry Act, 1953 also docs not prescribe any time 
limit for laying the Audit Report before hath HouIes 
of ParliamenL 

16. 2.1S To obviate delay in laying the Audit Report before 
Parliament the Committee are of the view tbat some 
definite schedule laying down time-limit for variOlll 
stages involved in preparation, submiuioa. 
fiDaiisation and laying of tbe audited accounts ~ 
be fixed, With a view to avoid delays in laying of 
Audit Reports on the accounts of the Coir Board ia 
future the Committee reiterate tlae recommendation 
made in their First Report (Fifth Lok Sabba) and 
recommend that after the close of the accountin!t 
year the Coir Board should complete its accounts 
within a period of 3 months and make them aVlIilable 

" '- ~ t ,... . 

for aUditing. A,uditing of the accounts and fumjshiD~ 
replies to audit objections. if 20Y, and also transla-

tion and printing of Audit Report should be completed 
wMlln ,'1(' !'I('ri six months so that tbe audite(l ac-
counts and Audit Report tflereon are \aid before Paf-.. 
liament within nine months after the close of the a'c~ 

counting year. n for any rea!>OD the Audit Repcwt 
cannot be laid within the stipulated period of nine 
months the Ministry of Industry (being the adminl!!-

~ ... .,..e,,',,: , trativ,e M"Jg~). Jh9'Jld",.1ay . ytitbiD 30 days of the 
expiry of the prescribed period or as soon as tbe 
House meets, whichever is 'a~~,.a statement explain-
ing the reasons why the AUdtt./RI!Itbft could DOt ~ 
1aid Within tbeStipaiated period. 

. 17'. " , 
. . 

2.16 As regards HaH-Ycarly/~nuaJ Reports of the 
Coir Board, the Ownrittee are tJf the view that HaIf-
yearIy/AIulaal R~:)* .. fln tbe,~ivitfes ~ the Board 
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-' die waQ:iac of tile Act ~ be submitted by 
the Coir Board to the Ministry witbia dlree IDOIltU 
from tile apiry of the penod to which the repoct rc-
IafeI .. JIIO¥ided in Rule 27 of the Coir Industry 
Ru1ea. 19S4 and the Ministry in turn should lay that 
report before Parliament as SOOIl as possible after it 
is submitted to tbem by the Board but in no case 
latettFian three months after its receipt in 1hc Minis-
try. If for m, fC8IOIl the Half-Yearly Or Annual Re-
port canDof' be laid within the time so prescribed, a 
ltataiaeat eqQining the reasons why thi report cool. 
DOt be laid within the stipulated time may be laid 
within that period, if the House is in Session or if dle 
House is DOl in Session then, within one wee" of the 
commencement of the following Session. 

2.17 The Committee further recommend that in ord« 
to avoid delay in laying the reports in future tbe 
Miaistry of Industry should keep in constant tOllCh 
with the Board to ensure timely submission of tbe 
HaJf-Yearly/ Annual Reports of the Board so that 
these do not fall into arrears. 

2. tl As reprds delay in auditing, the Committee sug-
.. t that the Ministry may take up the matter with the 
F"mance Ministry/Audit authorities to devise suitable 
metboda to eulUe auditing of accounts within time. 

2.t9 To remove any ambiguity about time schedules for 
lUbmission and laying of tbe Reports and audited ac-
counts before Parliament, the Committee recommend 
that tile MiDistry might consider the feasibility ef 
~eodina the relevant prOVisions of the Act/Rules to 
bdq __ III ICCOftI wi1h the recommea ..... fII. the 
Committee. 

2'- The Committee need harilly stress that Ea~ish 
........... 01. HaIf-'Yearly/Annual Reports 
IDCI Audit Reports of the Coir Board should be laid 
simul~. In case both the versions c .... ot be 
1ai4 ~. in acc:ordaace with the recom-
..... doa of the Committee made in para 1. t t of 
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23. 

1heir Second Report (Fifth Lok Sabha) the version 
whic.b is ready should be laid first. The other version 
ahould be laid as soon as it is ready. This relaxation 
abould not be taken to imply that the other version 
can be laid as and when it is convenient to the Min-

iStry but it must be laid within two months of the laying 
of the first version or as early as possible during the 
next Session, whichever is earlier. 

3.5 The Comm.i.ttec feel that the Ministry of !Education, 
Social Welfare and Culture have not followed the 
cuct import of the recommendations of the Commit-
tee regarding laying of 'Review' on the working of the 
autonomous bodies made in paras 4.18 of their 

Second Report' (FUth Lok Sabha) and 2.52 of their 
Fourth Report (Fifth Lok Sabha). The idea behind 
the Committee's recommendations was that the aumi-
nistrative Ministry should examine the Annual 
Reports of the autonomous organisations under their 
control, before these were laid before Parliament, to 
ensure that the funds given to these organisations as 
grants-in-aid etc. had been utilised by them to achieve 
the objectives for which they bad been set up. The 
basic idea was to ensure constant watch by the con-
cerned administrative Ministries on the activities of 
the autonomous organisations. 

3.6 The Committee are of the view that laying of 
'Review' along with the Annual Report of the orga-
nisation need not be confined only to companies in-
corporated under the Companies Act, 1956. Even in 
the case of autonomous bodies. Govemmcat sboukf 
examine the report.. submitted by such bodies and 
prepare a 'Review' giving salient points of achieve-
ments, total expenditure incurred by the Government 

on the body, how far the autonomous body has achiev-
ed the objects for wliich it was &et up and wbat ~ 
the aalient features of its future programme. Where 
tbc Report or the Audit Report mentioned any serious 
irregularity or any other matter of importanceNhicb 
accded corrective action or further enquiry, it was ex-
pected that Government made a mention, in the Re-
~ fJI the actioa being takea in dlat directioa. How--- -- - -----
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ever, where information 00 an 'the aforesaid mittters 
is -already available in the -r.ep;n and Government 
have nothinf! to add thereto,· Government should, in 
accordance with the recommtndiition made by the 
Committee in para 4. J 8 of their Second Report 
(Fifth Lot Sabha), lay on tbe Table along with r.:port 
a statement saying that they an: in agrc,JRCllt with 
the report and hence on 'RevieW' is being laid. 

3~7 The Committee feci it nectssary to emphasise that 
tbe requirement tolay the 'Review' should not be 
.... ed as a mere fonnality by 'the Government and 
the 'Review' laid !;hooM not be! ju~t ~tereotype. 

3.8 The Committee hope that the administrative 
Miai8trie<> win critically examine Annual Reports/ 
audited .tatrments of aecoun's of the aulOIlIJIIIOUS 

organisations under their control and invariably Jay 
along with die Report/audited statement of accounts 
their own assessmeot before Parliament in the form 
of 'Review'. 
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